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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

0.A. No. 182/94. | Dt. of Decision : 13.7.84.

Smt. Vattipalli Sita .« Applicant,
\Us

1. Divisional Reiluvay Manager,
South Central Railway,
Vi jayawada.

2. Sr, Divisional Personnel Officer,

Sguth Central Railvay, ,
i jayawada, : ++» Respondents.

*

Counsel for the Appbicant: :.Mr. G.V. Subba Rao
. mr.'@q_s‘ SMBN,
Sc for Rlys,

e

Counsel for the Respondents

CORAM:

-

THE HON®BLE SHRI A.V. HARIDASAN : i MEMBER (JuoL.)

THE HON'BLE SHRI A.B. GORTHI : . MEMBER (ADMN.)




At

and e

go%ﬁ.

0,A.No,182/94

X As per Hon'ble Shri A,V.Haridasan, Member (Judl,) X

learned counsel for the applicant
wWishes to withdraw the applx:étion. Permission
is granted for withdrawal, The case is dismissed

as withdrawn, There shall be no order as to costs,

< @MM_)/ -

‘(A.B.GO HI ) ( A.V,HARID ASAL\)I

Member (Admn, ) . Member (Judl,

i

— e e T B

( Dictated in Open Court )

/%”ééﬁé;q%%

sd : DERUTY REGISTRAR(I)
Copy to:

1.The Bivisional *Railway Manager,

South Ckntral Railway, Vijayawada.
2.The Senior Divisional Personnel 0fficer,

South Céntral Railway, Vijayauada,
3,0ne copy to Mr.G.V.Subba Raa, Advocate,CAT, Hyderabado .
4,0ne copy to Mr.G.S5.5anghi, SC for Ralluays CAT,Hyderabad,
5.0ne copy to Library,CAT, Hyderabad,
bslne spare copy.
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THE HON'BLE MR.A .\ HARIDASAN: MEMBER(D) &
AND

THE HIN®BLE NR;A.B.GU?THI + MEMBER(A)
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